
IN THE CENTRAL ADNISTRATIVE TRI 3UNAL 
CUTTACK 3ENCH :CUTTACK 

ORIGINAL APPLICATION NO: 694 OF 1993 

Date of decisi:n:January 21, 1994. 

Dolagovinda 3ehera 	... 	 pplicant 
ye rsus 

Union of India & Others 	... 	 Respondents 

(FOR INSTRUCTI NS) 

Whether it be referred to the reporters or not7 

WI-ether it he circulated to all the 3enches of the 7O 
Central 1mithst:atjve Triounals or riot? 

1 
H.RME RA RASAD) 	 ( icp. ACHARYA) L' 	i3ER ( ij UN STRATI YE) 	 VICE CHAIR 1AN 

2t JAN 9L.  
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CNT±L JI'iIN I 3TRT IVE TR 13 JNAL 
CUTTkiI< B.NCH :CUTT7\CK 

Original AJp1iction No.694 of 1993 

ate of decision:January 21,1994 

Dolagovinda Behera 	... 	... 	Applicant 
Versus 

Union of India & Others •• 	 Resoondents 

For the App1icnt 	••, Fr.D.P.Z)halsarnnt,Advocate 

For the jespndents 	00. Nr.U.13.Mohaoatra,Addl. 
Staricing Counsel (central) 

... 

C 0 P. A M:- 

THE HO RABIJE NP.. K.P.ACHkYA, VICE CHALMAN 
& 

THE HOj'OJRA-L N 	RAJDRA YRjL) ,MiMT3.R (?D 	) 

0 P. JLI ER 

K.P.ACHRYA,V.C. 	Mr.K.C.Hota,Suoerintendent of Post Offices, 

Cuttac3c North Division is presentijth the re1evnt file. 

We have heard Nr.Dhalsamant learned counsel for the 

petitioner and Yjr.Uma Ballav I'ohapatra learned Adci1 

tandinq Coonsel(Central).Mr.Hota,Suoerjntendent of 

Post Off ices,told us that the oroceeding has not been 

disposed of as yt because some of the enquiring 

officers could not take it up due to short term osting 

and more So the last enquiry officer went away to 

Darbhanga for two months and for about four months he 

had also availed medical leave.However,we do hot like 

to comment on tois aspect but we are sorry that thoigh 



chargesheet has been filed since 1990 and wr :t-

Statement of defence has been filed by the Petitioner, 

the enquiry hs not yet started arx thereby the 

directions of the Director General of Posts has he1 

grossly Violated.Sjnce Ir, T.B.Mohaoatra learned AdLj. 

Standing Courlsel(Central) prays for  a ]t adjournment 

as suggested by Nr.Hota 4,3udt. of post Uffices,we 

direct that the proceeding Sd uld be finally culminated 

at the level of the Disciplinary authority by 15th 

March,1994 failing whch the Bench will, consider quashing 

of the proceeding on the ground of undue delay.Tjs 

stipulated period woild be adhered to by the enquiry 

officer,djscjplinary aUthT'rity ant the petitioner 

Shri bolagovinda Eeher2  provided that the petitioner 

Shrj Behera cooperates for expeditious disposal of the 

proceeding,in case the pettjoner takes any adjournment 

the oeriod of such adjournment wi1I be addedthe time 

granted a:st cd boveMr .Hota Should direct the 

enquiry officer to hold day to day trial and dispose of 

the matter at his level as expeditiously as possible 

giving atleast 45 days time to the discip,linry authority 

to deliver his orders after due compliance of law. 

2. 	send a copy of this order to the Director of 

postal Services,Bhubaneswarby Regd.post with AD,with 

a request that he should issue appropriate directions 

to 	the Supdt of Post Off ices,I':r.Hota and to the 

enquiry officer to very strictly comly with the orders 

of this Bench. 

or 
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3. 	IUS,the Origjr1 apD1ictjon accorcingiy 

issd of.N 0  costs 
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e.2271 7JA40Y 
!embe r ( Ac rnifl V1ce-Chajrmr

94  

Certre1 Adrrmn. Tribunal, 
Cuttack Bnch,(.Nohanty, 
21th January,1994, 


